DEPUTY MAGISTRATES: DEPUTY COLLECTORS ACT 1843
ACT No. XV. OF 1843
(Rep., Act 12 of 1873)
[5th August, 1843].

Passed by the Right Hon ble the Governor General of India in Council, on the 5th of August, 1843

AN Act for the more extensive employment of Uncovenanted Agency in the Judicial Department.

Whereas the exigencies of the public service require that the Police and Criminal Branch of the
Judicial Department should be strengthened by the more extensive employment of Uncovenanted
Agency;

I. It is hereby enacted, that it shall be competent to the Local Governments of both Divisions of the
Bengal Presidency to appoint in any Zillah or District one or more Uncovenanted Deputy Magistrates
with the powers hereinafter specified.

Il. It is hereby enacted, that every person appointed to the Officer of Deputy Magistrate under this
Act, shall, previously to entering upon the execution of the duties of his Office, make and subscribe
before the Magistrate of the District to which he may be appointed, a declaration according to Act XXI.
1837.

I11. And it is hereby enacted, that a Deputy Magistrate appointed under this Act, shall be capable of
being employed as a Judicial Officer or as an Officer he shall exercise the powers of a Covenanted
Assistant under Regulations XIII. 1797, 1X. 1807, or Ill. 1821, or the full powers of a Magistrate
according to such orders as may from time to time be issued in that respect be the Local Government, and
in such cases he shall be subject to such authority in regard to Appeals from his decisions and judicial
orders as is provided for the decisions and orders of a Covenanted Assistant under the above Regulations,
or of a Magistrate respectively. As an Officer of Police he shall be in all respects subordinate to the
Magistrate under whom he may be placed; he shall exercise such powers as the Government, or the
Magistrate with the sanction of Government, may commit to him, and shall obey all orders that may be
issued, and perform all duties that may be assigned to him by that functionary, who shall be at all times
competent, subject to such orders as he may receive from the Local Government, to extend, limit or
resume the powers committed to such Deputy.

IV. And it is hereby enacted, that nothing in this Act contained shall be held to disqualify any
Uncovenanted Officer in the Revenue and Judicial Departments, from holding at the same time with any
other Office, the Office of Deputy Magistrate.

V. And it is hereby enacted, that a Deputy Magistrate appointed under this Act, shall not be dismissed
from Office for misconduct, without the sanction of the Local Government. Whenever there may be
reason to believe that a Deputy Magistrate is disqualified by neglect, incapacity or corruption for
continuance in Office, a report shall be submitted by the Local Magistrate for the consideration and orders
a further enquiry into his conduct, or to direct his immediate dismissal as may appear just and proper.



VI. And it is hereby declared, that no native of the Territories subject to the Government of the East
India Company, nor any natural born subject of her Majesty resident therein is by reason only of his
religion, place of birth, descent, color or any of them disabled from holding the Office of Deputy
Collector under Regulation IX. of 1833.




